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(d) A lump *um payment of $2
lakhs as initial disclosure lee
and another payment of $2.5
lakhs an charges for engineer­
ing documentation, for facili­
ties of the size and product
mix for the manufacture of
automobile tyres and tubes.

(e) 3 per cent procurement fee
on the f.o.b, value of imported
plant and machinery if col­
laborators’ assistance is utilis­
ed for the import of plant and
machinery.

2. Messrs Tamil Nadu Rubber Ltd. 
have since concluded an Agreement
w'th the U.S. lirm on the above tern)-, 
and conditions and have furnished
copies of the Agreement for Govern­
ment approval.

Increase in the numher of Industrial
Licence* to Accelerate Industrial

Growth

780. SHRI RAM PRAKASH.
SHRI MOHAMMED

SHERI EF:

WU1 the Minister of INDUSTRIAL
DEVELOPMENT, SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Chairman of Indus­
trial Credit and Investment Corpora­
tion is reported to have attributed the 
present slow industrial growth to
licensing delay and has suggested to 
increase the present number to 2000 
licences to be issued annually, and

(b) if so. Government’s reaction
thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. SCIENCE AND
TECHNOLOGY (SHRI C SUBRA-
■MANIAM): (a) The Chairman of In­
dustrial Credit and Investment Cor­
poration is reported to have stated
that with a view to achieving the 
higher target of rate of investment
required in industry and the rate of
growth of industrial production en­

visaged m the Fifth Plan, a larger
number of licences, of the order of
2000/2500 industrial licences per
annum, will have to be issued.

(b) Speedy industrial growth is de­
pendent on a number of factors, of
which the availability ot capacity is 
an important one. The creation of
sufficient c.'»uaciti?'. n^edil,- and m 
time would require not orih the issue
of viflicienl number of licences but
also their implementation Govern­
ment have been reviewing the policies
anti Droeedure*. relating to industrial
growth over a wide iron* 1 he deta Is 
in thii- regard have been Jurmjhed m 
the Ronort of the MinMrv of Indus­
trial De\ elonment for

Class II Junior C.S.S. Section Officers
appointed to Class I posts of Senior

Anal>*ts

7M6 SHRI JHARKHANDE RAI
Will the PRIME MINISTER be Diet­
ed to state

(a? whether during the last four
calendar \ear* several Cto*»s II Junior
C.S.S. Section Officers were appointed
to C lass I posts of Senior Analysts for
periods exceeding ft months, m cor- 
travention of IM\SC (Exemption
fiom Consultation) Regulations with­
out reference to the U.P SC.;

tb) if so, which are the Ministries
in which such irnegular appointments;
were made and the number of su-h
irregular appointments since 1st Janu­
ary. 1968; and

(cl whelher the Department of Per­
sonnel had advised the individual
Ministries that such appointments were
irregular and should be discontinued
forthwith and regularised?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF­
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NIWA$
MIRDHA): (ai to (c). The required




